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113 of 2024 (EZ)

In the matter of

Amar Kumar Gupta

. Applicants

Versus

The State of Jharkhand and Others

..... Respondents

Counter Affidavit to the letter petition dated 15th April, 2024 sent by the
Applicant to the National Green Tribunal (Eastern Zone) Branch, on
behalf of the Respondent No. (8) being M/S Shankar Stone Mines
‘ (Herein after called and referred to as the Answering Respondent)
AN

years, Nationality - Indian, by faith - Hindu, by
occupation — Working for gain as Partner in the M/S Shri Shankar

Stone Mines, of Village - Shankardih, Thana - Dumri, District
Giridhdo hereby solemnly affirm and declare as follows -

1. That I am the Partner and Authorised representative of the said
Respondent No. 8 to this Original Application being OA/113/2024 (E2Z)
(Re. Amar Kumar Gupta Vs, The State of Jharkhand and Others) and
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natancen out of whfa&, ;

as such well conversant with the facts and cireu e
this petition arises and sui juris to affirm thin affidavit.

7th
2. That this Honble Tribunal was pleased to pass an (){f!r_:.t;(ltltcrl 4

(ot

7

January, 2025 wherein and whereby recorded that in the Original
the stonc mining

'f\pb—limtion. the persons allegedly carrying out

activitics, have not been impleded and the Learned Counsel for the
Applicant prays for and granted two wecks time for filing appropriate
impleadment application impleading the alleged violators in the array of
Respondents. In the solemn Order being Order dated 22nd July, 2025
was pleased to impleaded the said M/S Shankar Stones Mi‘ngs in the
array of Responded as Respondent No. 8 and granted one week time to

the said Respondent to file the Counter Affidavit and going through the

uploaded pleadings and photographs uploaded in the site of this
Honble Tribunal, and after going through the said copies the said
Respondent No. 8 being the answering Respondent herein able to

understood the true spirits and purports thereof.

3. In order to avoid prolixities, I have been advised to traverse only
o those statements and/or allegations which are material for the purpose
~ of disposal of the instant matter. Save and except those statements

hat are matters of record and those are specifically admitted herein

R [ p
== a2 With reference to facts stated in the said email dated 15%h April,

2024 submitted by the Applicant above named, the Answering

Respondent herein denies and disputes all contrary statements except
those that are matters of record and demanding strict proof of the

records upon which the said Applicant puts his reliance.
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The Answering Respondent deniea that the Applicant l"*\Q/
concerned citizen and a resident of the adjacent area adjacent to the
Pareshnath Wildlife Sanctuary, which has been adveraely affected by
the ongoing stone mining activities. It is further denied that the
Applicant with the sense of urgency implore the Hon'’ble Tribunal to
consider the immediate cessation of these activities, which pose a
significant threat not only to the structural integrity of their building

but also to the rich biodiversity within the sanctuary.

The Answering Respondent denies the statement that the
incessant mining operations have led to an alarming increase in seismic
activities, causing cracks and damages to the foundations of their
homes and public structures. The Answering Respondent also denies
the statement that this not only endangers the lives of the residents but
also compromise the safety of their community. The Answering
Respondents further denies that the ecological balance of the
Pareshnath Wildlife Sanctuary, a heaven for numerous endemic
species, is being disrupted. The noise, dust and landscape changes due
to mining are driving away wildlife, destroying habitats, and altering the
natural behavior of fauna.

LAERP S
,% .’- ol \2 The Answering Respondent denies the statements that the
'\:’q_‘v"’/‘f:"'.\g;\, -sanctuary is not just a protected area, it is a vital part of natural
) // -{“‘- = (fentage offering ecological aesthetic and spiritual value to community ,
’fjﬁ =.’"~ o}{he preservation of this sanctuary is imperative for maintaining

S— biodiversity and ensuring the survival of many species that are
currently at the brink of extinction due to human activities,

The Answering Respondent denies that the urge of the Applicant
herein to take immediate action against the stone mining operations.
The long term environmental impact and the risk of human life far
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these activities.

The Answering Respondents demanding strict proof of the records

upon which the said Applicant put his rellance In making nuch

statements.

5. The Answering Respondent submits that in  view of the

observations and recommendations of the Joint Committee, a show
cause notice was issued to the Answering Respondent to explain its part
over the alleged non compliance, and in the said cause showing report
submitted by the Answering Respondent vide letter dated 5t November,
2024 refuting all the allegation level against the said Answering

Respondent.

The Answering Respondent in the said cause shown report
submitted that the mining area is situated entirely outside the
boundary of the Eco Sensitive Zone (ESZ) of the Pareshnath Wildlife

Sauciuany.

. The Answering Respondent submits that it is their regular activity
TR IV . . .
? //'_ ?}’ to sprinkle water by using one water tanker having capacity of 2KL and

\J Q tge said tanker is being used for sprinkling water on the haul road and
Z g\at\ ,/ms1de the leased area to curve the Air Pollution and planting trees along

g 770
T
A ,a.ll four sides of their mining area by Gabion Plantation Method.
A oo
OF s
S The Answering Respondent submits that the distance between the

Answering Respondents site and the Pareshnath Wildlife Sanctuary is
about 1500 meters and about 400 meters from the boundary of the Eco

Sensitive Zone (ESZ) of the said sanctuary,
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The nearest building from

250 meters, and the

Respondent is lying and situated tnore than
yr the

Answering Respondent having blasting pcrmlsmkm required fo
ctor General of Mines

blasting and blasting operations from the Dire
Safety, and accordingly the Answering Reapondent undertakes all such

W — . ¢
blasting and blasting operations in accordance with the said permission

given by the said competent Authority accordingly.

The Answering Respondent submits that Wﬂ
P&M Solution, a QCI NABET. Accrediated entity to preparc Wildli

Management Plan for the area.

The Answering Respondent submits that the Cause Shown Report

so submitted by it is under consideration of the competent Authority of

the Jharkhand Pollution Control Board.

The Answering Respondent submits that they have applied for

Environment Clearance (EC) for the project on 15th February, 2022 and

the after considering the said application the State Level Environment
Impact Assessment Authority, Jharkhand was pleased to grant the said

Environment Clearance (EC) under Letter No. EC/SEIAA/2021-

FEARRL 22/2476/2021/67 dated 16/04/2022,
1'4, ‘,{‘.‘d/\\.} -
{"’7{' / a‘(‘y }‘*_
Tl ¢ F280270Z  photocopy of the said Environment Clearance (EC) under Letter

-2/’ A ~.;Bib_; EC/SEIAA/2021-22/2476/2021/67 dated 16/04/2022 is annexed
/)’,?' g‘ﬁercw and marked with the letter “R-1".

6. That the statement made in Paragraph Nos. 1,2, 3, 4 and 5 above
are true to my knowledge and rests are my humble submission before

this Hon’ble Tribunal.
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7. The Applicant craves leave to submit verbally at the time of\lﬂ\quAP\‘{\/\
hearing of the case and substantiate his prayer before this Honble
Tribunal.
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State Level Envivonment Tmpaet Assessment Authority, Tharkhand
Nnvvery Complev, Nenr Dlimewn e Stnml, IO PSDhiessa, Raneld, tharkliand. 911004

Eamnil isselon bk gmnlbeom/cliesceinnjhefor gos.in
webete: wawasjseinnorg

Letter No.- l:CISIv'.I;\c\IZ()Zl-22/2476/2”2l/é7’) Ranchi, Date :////////‘}a), a

To:r M/« Shri Shankare Sone Mines,
Partner: 1. Sri Manoj Mchtn 2. Sri Snntosh Mchia,
Village — Phulwariya, Thann = Nawalsahi,
District — Koderma, Jharkhand - 825418,

Sub:  Euvironmental Clearance for the projecct “Shanlcirdih Stone Depositof M/s Shri
Shankar Stone Mines, Village : Shankardih, Thana : Dumri, Dist. : Giridih,
Jharkhand (3.19 Ha)” (Proposal No. : SIAZJH/MIN/251582/2022) — regarding.

Ref:  Your application no. Nil, dated — 15.02.2022.

—_—

It is in referencc to “Shankardih Stonc Depositof M/s Shri Shankar Stonc Mines,
Village : Shankardil, Thana : Dumri, Dist. : Giridih, Jharkhand (3.19 Ha)” submittzd bz
vou for seeking prior Environmental Clearances (EC).

This is a new project which has been taken for appraisal on 21.02.2022.
Project Category g B2 — Application for Environment Clearance

EC Application for : ~ Proposed Capacity- 41250.00 cum/ annum or 111375.00 TPA

PROJECT & LOCATION DETAILS :

S1 | Parameter Details i
1 | Project Name : | Shankardih Stone Deposit ,‘
M/s Shri Shankar stone mines |
Partners — Sri Manoj Mehta [
{ Lessee: 2nd Partner- Sri Santosh Mechta
Village-Phulwariya, Thana-Nawalsahi, District-Koderma, State-
Jharkhand.
3 | Lease Address Village-Shankardih, Thana-Dumri, District -Giridil, State :- ]
Jharkhand
4 _|lcaseAte— [:|1.29ha Acres- 3,19 Acres
3 Typeof Land — || Non Forest — Raiyati Land  —x= ]
6 | Project Cost .| Rs, 25 Lakhs — 1

s S \ -
pme] WA



=7 EMD Bude! [ ] Caital: 3. 25 Takhs T mlrrm» 271 JL'L’,)}‘”
N CSR *CER YR 0030 l.ul;hs
| Budget _j _ . __.__"_‘____~___,______“____A...., e e
70 | New or Expansion: | ¢ New _ U
10 MRS Cuan.t S 11000,00 cum ‘Tonnes: 1120230.00 tons
l Reserves " SO
11| Mine Lile 10,00 years RO
12 | Mappower 20
el \ﬁ:—:\i TT8.0 KLD (Drinking: 0.2 KL 1. Dust Supprcsxiun: 3.01 KLD.
H & Requirement | Plantation: 3.93 KL.D) . e
Water Source TFrom Nearby villages by tankers
15 | DG Sct/ power -
16 | Crusher No cmsW‘
17 Nearest Water JTamunia River. 3.0 km.. § direction.
Bodv __ Mahobera river. 9.30 km. NW direction.
N abitation .
Nearest Rail ] - ) =
19 . Bholidih Railway station. 2.50 km
Station
20 | Nearest Air Port Birsa Munda Airport. Ranchi Airport, 105 km
PT near Ratanpur village Approx. 4.5 km. in SE dircction.
6 Nearest Forest PF near Kuramu village Approx. 7.8 ku in ESE direction.
PF near Paharpur village Approx. 5.3 k. in SE direction.
_ Parasnath PF Approx. 3.0 km. in N dln.c.tlonj
22 | Road & Highways NH-19. Approx. 0.50 km.

CO-ORDINATES :

To'23°35'12.47"N

1 | Latitude From 23°33'08.45"N
2 | Longitude From 86°07'34.52"C To $6°07'40.63"E

LAND DETAILS:

KHATA NO. PLOT NO.
168 814 & 843
07 815
Shankardih 20 SIS

e
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STATUTORY CLEARANCES
L lenn Todt < The LOT hos been jssucd by District Mining Office, Ciiridih vide
. faease N
L letter no, 1060/M . dated 17.12.2021

Y

1 The CO. Dumri (Ciridil) vide letier no. 709 dated 09.12.2021 has
CcO mentioned the plot no. of the projeet is not recorded a5 “Jangle

f1J

Jhai™ in Khatiynn,
DMO. Giridih vide memo no. 14/M, datcd 04.01.2022 ccﬂiﬁc‘tf

3 | DMO that total lease within 500 m radius from proposcd project i le33
than 5 Ha.

06.12.202u
certificd that the National Park & Sanctuary is not within 10 km |

from project site and proposed project is not situated in any ESZ. |
— |

DFO. Wildlifc Hazaribagh vide letter no. 2180, dated

/
DFO Wild Life

P e ——
e letter no, 3164 dated

DFO, Giridih East Forest Division vid

_ | DFO Forest - :
> | pi 10123021 certified that the distance of reserved / protectzd |
istance —_— ——
L forest from the project site Is more than 250 m.
e l

The DC-cum-District Magistrate, Giridih vide letter no 08/NL |
dated 03.01.2022 has informed that this project is part of District
6 | DSR Survey Report (DSR) at Giridih district and accordingly
necessary action with regard to Environmental Clearance can b2

taken. |
!

7 | Gram Sabha - [ on 26-11-2021

8 | Mine Plan Approval | : Vide letter no. 816/G on 27.12.2021

Working Details :

Mining Mcthod - [ Opencast Semi - Mcchanized Mining method
2 | Quarry Area . | 5 years—0.865 ha Lifc‘ol’ Mine = 0.863 ha
3 | Waste Generation : | 5 years— 3600.00 cu.m
4 | Stripping Ratio ] 1:0.006
5 | Working Days : 1 300

- %
uamr] Wb e b
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6 | Benches: size & Na

6m N Om

7 | Elevation of Mine

270 AMSL 10 275 AMSL

" Ground Level _ 250 AMSL
Elcvation

0 Ultimate Working 245 AMSL (5 mbgl)

- | Depth

10 | Water Table

230 AMSL (20 mbgl)

11 | Topography of Mine

Arca represents a F[nl topography.

Explosive 3.6 kg/day explosive catridge
12 Requirement

Diesel/Fuel 6 liter/day
13 requirement

Production Details

Sesr Production of |Production of stonc| Waste Generation Bench RL in
stonce (Tonnes) (Cum) (CuM) Meters
1* 104085.00 38550.00 S{mRL=200
1950 mRL
2% 108945.00 40350.00 1650 272 mRL - 263 mRL
3 111375.00 41250.00 SO =2C0
- mRL
4 111375.00 41250.00 £OAmEEACS
- mRL
5 111375.00 41250.00 - 63 mRL - 257 mRL|
Total 547155.00 202650.00 3600.00
Land Usc

Pattern of Utilization

(Ha) (Ha)

Existing |Plan period | Conceptual stage

(Hn)

Quarry

0.865(0.003 | 0.865 (entire arca
Nil haroads | will be converted
comes under)|into water reservoir)

4
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 Read ooe 1 000 | 0.003
Safety Zone Mantation | .\'il Copam ! 0427 “
'li\_l;n'in R T — ‘| 'A;yuhu [ |(:'_g!m
G e | |- | oo
Total lenschold aven : ‘_IMZE | ‘"l.:Z“‘)‘“ P —lZ;)~ A :
—— T (N——

E\\'\;U{ONNENT MANAGEMENT
Green Belt Development

-«

S.No. | LOCATION Arc/Lengtl No of Trees

1 Safety Zone 2 | 0.422ha 1060 \ 45
5 Haul /Approach | : [ 0.25km 250 )

Road -_ —_

— . i

Solid Wastc Management

Pit layout has been shown in development plan & section and there is 2600.00 cum
waste generated during this mining plan period, so there is no requirement of wastz
dumping Plan for this mining plan but it will be used for village road and approzch rozd
maintenance. ‘

Water Quality Management

-

Mining is planned to above the ground water table. In case any intersaction is lik2Iy.
mining activities will be stopped 2m above the Ground Water Table.

The rain water during rainy season will be collected in a pit and shall be us2 for dust
suppression and plantation. Excess water. if any shall be discharged in matral sweam
afier settling of suspended particles in the pit. Pump having required capacity will &2
installed to lift accumulated rain water from working pit and pumped to the settling tanX.
Garland drain shall be made around the Waste dump and the rain water shall be collected
in garland drain and allowed 1o settle in a small pit for settling suspended particles betor2
allowing discharge to natural drainage system. Check Pits and Retainer walls shall be
constructed to prevent water flowing into the lease area {rom outside or from inside the
lease area to the outside.

For domestic waste water Septic Tank with Sonk Pit shall be provided. discharge trom
Soak Pit, if any shall be used for plantation.

it shall be ensured that quality of drinking water [or the worker is hyvgienic and good
sanitation system shall be made available,

4% \Gﬁ\/
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Air Quality Management

- Y2~

at source of emission
Dust extrctor or wel drilling shall be followed to control dust at source of emi

during drilling.

Sharp deill bits will be used for drilling and regrinding
the dust peneration,

Controlled blasting to reduce dust emission and reduction in NOx cmission.

All machineries and transport vehicles shall be properly muintained and pollution check
will be done ance in a year to keep the emissions from muchineries and vehicle under
contral. Records [or same to be maintained. .
Water sprinkling will be done on haul road to control cmission of dust while transporting
mincrals and waste. Provision for water spray by tankers on ‘kaccha’ rond shall be done.
Water sprinkling at loading arca shall be done.

Usc of personal protective equipment like dust mask cte shall be put in practicc.

Ambient air pollution monitoring shall be carried out every six months.

will be done periodically to reduce

Undcrtaking to be submitted affirming:

a.

b.

i

Ground water will be used only for domestic purpose and not be used for any mining
activities or any other usc.

The District survey Report has been prepared by a competent authority. Project
Authorities will abide by any directives issued by any court of law in future.

If any changes are noticed in future rcgarding the contiguous / cluster area report issued
by the mines department, then the applicable laws / rules will be binding on the Project
Authorities and all necessary steps will be taken in this regard.

The Boundary Pillars of the proposed minc lease area will be maintained properly.

One day post monsoon baseline data related to environment monitoring will be
submitted with the first compliance report.

The plantation work will be completed within the first year of operation. Thereafter the
same will be maintained up to the Conceptual stage of the Mine.

Sufficient water spray using water tankers will be done for-effective dust-suppression
within the mine lease area and on haul roads. :

All the mining machineries / equipment and transport vehicles should be maintained in
good condition and annually tested for fitness and PUC and records to be maintained.

If any tree felling is required permission should be taken from competent authority:.

The Project Authorities have submitted above required documents.

The proposal was appraised by State Level Expert Appraisal Committee (SEAC) and
recommended for grant of Environmental Clearance in its meeting held on 18", 19" 20™ 21%,
22 23 24" 25" 26" and 27" February, 2022 in the light of Hon'ble NGT, Principal Bench.
New Delhi order dated 13.09.18 and MoEF & CC O.M dated 12.12.18.

88

e
\- \
powerf ks -




- 1Y%

State Level Bnvi i eve ,
¢l Environment 1evel Impact Assessment Athority (SEIAA), ek hand inits me

held on 13" 4™ & 1™ Al o : '
SRS Apil, 2000 diseussed the praject proposal along

" made by SEAC and decided 1o Lrant EC o the project,

eling
with recommendations

Following the decision of SEIAA

- « U8 mentioned above, Environinentul Clearance is hierehy
1ssued 1o “Shank:

: ‘ wdil Stone: Depositof M/s Shrl Shunkar Stone Mines, Village
Shankavdih, Thaun : Dumri, Dist, ¢ Gividih, Jaekhand (3,19 Ha)" al

I ongwith the following
conditions:

The committee also recommends (he following project specific conditions:

*  Gabion Plantation ‘work in the safety zone (7.5 i Widili -firaiind the progiosed [éase
boundary) and on cither side ol appraach road in two rows with the spacing of 3x3 m
with suitable species such as timber & fruit bearing cte. will be done in first year of
operation. Maintenance wark such as W, mortality replacement, protection and watering
shall be undertaken for the life of mine as per norms and schedule issued by PCCF,
Development, Department of Forest, Environment & Climate Change, Govt. of

Jharkhand. Records of same to be maintained and will be submitted with compliance
report. '

A. Specific Conditions:

1. This Environmental Clearance is valid subject to the following condition below —
That this project has-
a. Obtained all legal rights to operate at concemed place.
b. Complied with all existing concerned laws of the land and
c. Complied with the decisions of SEIAA on the issue of Environmental Clearance
till date.

2. This EC letter is subject to Hon"ble NGT order dated : 13.09.2018 and MoEF & CC O.M.
dated : 12.12.2018.

a. Providing for EIA, EMP and therefore public consultation for all areas from 3 1o
25 Ha falling under category B-2 at par with category B-1 by SEIAA/SEAC as
well as for cluster situation wherever it is not provided.

b. Form-IM be made more comprehensive for areas of 0 to 5 Ha by dispensing with
the requirement for public consultation to be evaluated by SEAC for
recommendation of grant of EC by SEIAA instead of DEIAA/DEAC.

c. If a cluster or an individual lease size exceeds 5 ha the EIAEMP be made
applicable in the process of grant of prior Environmental Clearance,

d. EIA and Jor EMP be prepared for the entire cluster in terms of recommendations §
(supra) of the guidelines for the purpose ol recommendations 6, 7 and § thereol.

e. Revise the procedure o also incorporate procedure with respeet to annual rte of
replenishment and time frame for replenishment aller mining closure inan area,

3 by L
o s g
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for ealeulation of the cost of restitution of

nt value of Feological

[ The MoEF & CC o prepare uidelines
ns along with the Met prese

damage caused to mined- oul are the T
nlific mining,

services forgone beeause of illegal or unseic

: ' af et
y il s emed forest swithout
No mining/activity shall be undertakien i the forest land or deemed |

obtaining requisite prior forestry clearnnee,

i ' JBWI, clearance, in
The project proponent may apply simultancously for forest and NBWI. ¢l .
: e55 on o ncr

order 10 complete the formalities without undue delay. which till process

i [ ' 56 1 ance are
respective merits, no rights will vest in or acerue (o them unless all clearance ar

obtained. if applicable. : i) s

B. Statutory Compliance:

1.

19

w

This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble Supreme
Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, Coramon
Causc Conditions as may be applicable.

The Project proponent complies with all the statutory requircments and judgement of
Hon'ble Supreme Court dated 2% August,2017 in Writ Petition (Civil) No. 114 of 2014
in matter of Common Causc versus Union of India & Ors before commencing ihe
mining operations.

The Hon'ble Supreme Court vide order dated 08.01.2020 in W.P. (Civil) No.114/201< in
the matter of Common Cause vs. Union of India has directed that the area which has
been mined should be restored so that grass and other vegetation including trzes czz
grow in the mining area for the bencfit of animals.

“The mining lease holders shall, after ceasing mining operations,

undertake re-grassing the mining area and any other area swhich may

have been disturbed due to their mining activities and restore thz land 1o a
. conditionwhich is fit for growth of fodder, flora, fauna etc”.

The State- Government concemed shall ensure that mining operation shall not b=
commenced till the entire compensation levied, if any, for illegal mining paid by the
Project Proponent through their respective Department of Mining & Geology in stric:
compliance of Judgement of Hon'ble Supreme Court dated 2nd August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India &
Ors.

This Environmental Clearance shall become operational only afier receiving formal
NBWL Clearance from MoEF&CC subsequent to the recommendations of the Standing
Committee of National Board for Wildlife, il applicable to the Project.

This Environmental Clearance shall become operational only after receiving formal
Forest Clearance (FC) under the provision of Forest Conservation Act, 1980, if
applicable to the Project.

S
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11.

14.

15.

16.

. The Project Proponent shall follow the mitigation measures provided in MoEF

. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if zn7.

~ \6-

!’I'njt‘t‘l Proponent (PPY shall oliain Consent to Operate aftee grant of FC and effectively
implement all the conditions stipulated therein, The mining activity shall not rr;mmcnr.::
prive o obtaining Consent o Esinblish / Consent 1o Opeeate from the concarnard State
Pollution Control Bonrd/Committee,

The PP shall adhere o the provision of the Mines Act. 1952, Minzs and Minmral
(Development & Regulation). Act, 2015 and rules & tegnlations made therz under. PV
<hall adhiere to varions vireulnrs issued by Directorate General Minzs Safety (1GM5)
and Indian Burcau of Mines from time to time.

The Project Proponent shall obtnin consents from all the concerned land eromets, befars
start of mining operations, ns pet the provisions of MMDIL Act, 1957 and rules mane. .

there under in respect of lands which arc not owned by et

(s
Office Memorandum No. Z-11013/57/2014-1AJ1 (M), dated 29th October, 2014, titizd
"lmpact of mining activitics on Habitations-1ssucs related to the mining Projects wheiein
Habitations and villages are the part of minc leasc arcas or Habitations and villazzs 372
surrounded by the mine lcasc arca®.

The Project Proponent shall obtain necessary prior permission of the compzt
authoritics for drawl of requisite quantity of surface water and from CGWA io7
withdrawal of ground water for the project.

from whom suggestion / representation has been received while processing th2 prozosa’.

_State Pollution Control Board/Committee shall be responsible for displzy . of this EC

letter at its Regional office, District Industries Centre and Collector’s office/ Tehsildar’s
Office for 30 days.

The Project Authorities should widely advertise about the grant of this EC lentzr by
printing the same in at least two local newspapers, one of which shall bz ia vemnzculas
language of the concerned area. The advertisement shall be done within 7 days of
issue of the clearance letter mentioning that the instant project has been accordad
and copy of the EC letter is available with the State Pollution Control Board‘Commit22
and web site of the Ministry of Environment. Forest and Climate Change (wwaw.
Environment clearance.nic.in). A copy of the advertisement may be forwarded o the
concerned MoEF & CC Regional Office for compliance and record.

The Project Proponent shall inform the MoEF & CC for any change in ownership of the

.

mining lease. In case there is any change in ownership or mining lease is trnsterred
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than mining operation shall only be carricd out after transfer of EC as per provisions of
the para 11 of EIA Notification, 2006 as amended trom time to time,

In all Stone Mining projects. depending upon the nir pollution estimates based upon tuel
use in operations and activities of the respective prajects: required monitoring station
based air quality monitoring shall be done in the influence area of the projeet with
needed mitigation conditions 1o ensure: sustinuble Stone mining as per guidelines,
cireulars and norms off MOEFCC 7 How’ble NG'T or any other direetives of regulutory £
statutory bodies und competent Courts,
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18, Al statatory elearanees shall be obinined hefare stirt of mining operation:.

C. Adr quatity monbtoring nnd presecvation:
P ' 7 [ ¢ “‘ ( ,/’lil ’
1. The Project Proponent shall install o minimum of 3 (three) anline Ambient Alr )l(«J )l
i . . . . . (T ’ , ”J (,
Monitoring Stations with 1 (one) in upwind und 2 (twa) in downwind dircetion bazed of

Tong term elimatological dota about winid direction such that an ungle of 12({” 1 {n?da
between the monitoring locations (o monitor critical paramelers, relevant for mining
operations, of air pollution viz. PMI10, IPM2.5, NO2; CO and 502 cle, a5 per the
methodology mentioned in NAAQS  Notification No. 13-29016/20/90/PCUI,  dated
18.11.2009 covering the aspects of transportation and use of heavy machincry in the
impact zone, The ambient air quality shall also be monitored at prominent places like
office building. canteen cte. as per the site condition to ascertain the exposurc
characteristics at specilic places, The above data shall be digitally displayed within 03
months in front of the main Gate of the mine site. )

2. Effective safeguard measures for prevention of dust  generation and subscquent
suppression (like regular water sprinkling, metalled road construction etc.) shall be
carricd out in arcas prone to air pollution whercin high levels of PM10 and PM2.5 are
evident such as haul roud, loading and unloading point and transfer points. The Fugitive
dust emissions from ail sources shall be regularly controlled by installation of required
cquipments/ machinerics and preventive maintenance: Use of suitable water-soluble
chemical dust suppressing agents imay be explored for better effectivencess of dust control
system. It shall be ensured that air pollution level conform to the standards prescribed by
the MoEF&CC/ Central Pollution Control Board.

3. Approved devices for dust suppression shall be installed.
4. Personnel working in dusty arcas should be provided with protective respiratory devices
and they should also be provided with adequate training and information on safety and
health aspects. Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed. Detailed report shall be sent to Pollution Control Board
periodically.

5. The proponent shall upload the status of compliance of the environmental clearance
conditions, including results of monitored data on their website and shall update the same
periodically. It shall simultuncously be sent to Jharkhand State Pollution Control Board
and its concerned Regional Office The criterin pollutant  levels namely ; SPM
.RS‘PM,SOz .NOx (ambient levels) or critical sectoral parameters | indicated for the
praject shall be monitored and displayed at a convenicent location near the project shall be

Ay " X
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monitored and displayed m n convenient loeation near the main gate of the campany in
the company in the public domain,

D, Water quality monitoring and preservation:

ls

(93]

then

In case. immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only afier receiving formal clearance
firom CGWA. In casc. mining operation involves intersection of ground water table at a
later stage, then PP shall ensure that prior approval from CGWA and MoEF&CC 15 in
place belore such mining operations. The permission for intersection of ground warer
table shall essentinlly be based on (lclnilcgl~|py(lr0-gcul(wgicnl study of the area. - -

of the flow rate of the springs and perennial nallahs flowing in an
Is maintain. The natuzal water bodies

Regular monitoring g
around the mine lease shall be earricd out and recort
and or streams which arc flowing in an around the village, should not be disturbed
Water Table should be nurtured so as not to go down below the pre-mining penio
in the arca. the Project Proponent has to provide waie? 1o the
able in open dug wall

-
. 3

casc of any water scarcity
villagers for their use. A provision for regular monitoring of water t

located in village should be incorporated to ascertain the impact of mining over ground
water table. The Report on changes in Ground water level and quality shall & s I
on six-monthly basis to the Regional Office of the Ministry, CGW4 and Statz
Groundwater Department / State Pollution Control Board.

Project Proponent shall regularly monitor and maintain records w.r.t. ground v
and quality in and around the mine iease by establishing a network of existing wells as
well as new piezo-meter installations during the mining operation in consultzion with
Central Ground Water Authority/ State Ground Water Department. Thz Rzpont on
changes in Ground water level and quality shall be submitted on six-monthly basis
Regional Office of the Ministry, CGWA and State Groundwater Depariment / St
Pollution Control Board.

The Project Proponent shall undertake regular monitoring of natural water course/ wazar
resources/ springs-and perennial nallahs existing/ flowing in and around the mine [eass
and maintain its records. The project proponent shall undertake regular moaitodng of
water quality upstrcam and downstream of water bodies passing within and neardy/
adjacent to the mine leasc and maintain its records. Sufficient number of gullies shall §
provided at appropriatc places within the lease for management of water. PP shall
carryout regular monitoring w.r.t. pH and included the same in monitoring plan. The
parameters 10 be monitored shall include their water quality vis-fi-vis suitability for usage
as per CPCB criteria and flow rate. It shall be ensured that no abstruction and’ or
alteration be made to water bodies during mining operations without justification and
prior approval of MoEF&CC. The monitoring of water courses/ bodies existing in lease
arca shall be carried out four times in a year viz, pre- monsoon (April-May), monsoon
(August), post-monsoon (November) and winter (January) and the record of monitored
flum mity be sent regularly (o Ministry of Environment, Forest and Climate Change and
s R.cgmnul Office, Central Ground Water Authority und Regional Dirvector, Central

&R &;l\/ h\/
Mams| Mahd< |

i
- —d
uos el

v
valzr [2Vve

»



J.ﬂ

-9

. wtien Cantesd Bourd,
Ground Water Board, State Pollntion Conttol Board an: Central Poftution Conts :
Clearly showing the trend analysis on isemonthls hasis. .

S Quality of polluted water penermed from mining "P'~'f“"“"
Oxypen Demand (COD) in mines runsoffs acid mine drainaye und
runofl shall be monitored wlong with ‘Totl Suspended Salids (TD5). e o
(DO). pil and Towl Suspended Solids (155). The monitored ""”"" shall h' :’p ” -
the website of the company as well ns displayed at the project sile 10 P“h_"" (.r,Arn.:m. ".'_,"'
display board. at a suitable Jocution near the main gate of the Company. rhe C"C""f' o
12 200122172006-1A11 (M) dated 27.05.2009 issucd by Ministry of favirconment. FOT
and Climate Change may also be referred in this regard..

6. Project Proponent shall plan, develop and implement rainwater harvesting e surcs
Jong term basis to augment ground water resources in the arca consultation with Centsa
Ground Water Board/ State Groundwater Departmentl. A report on amount
recharged needs to be submitted to Regional Office MoOEF&CC annually.

7. Industrial wastc water (workshop and waste walcr from the mine) should &= pre ¥
collected and treated so as to conform to the notified standards prcscri'ocd from Ume o
time. The standards shall be prescribed through Conscnt to Operate (CTO) issusd B
concerned State Pollution Control Board (SP'CB). The workshop effluent shzall bz rzale
after its initial passage through Oil and grease trap.

8. The water balance/water auditing shall be carried out and measure for reducing
consumption of water shall be taken up and reported to the Regional Office of =
MoEF&.CC and State Pollution Control Board/Committee.

9. The mining operations shall be restricted to ground above
intersect the groundwater table. In case of working below the ground wale
approval of the Ground Water Dircctorate, Government of Jharkhand / Central Grours
\Water Board shall be obtained. Benches height and slope shall be maintzainad as rer
approved Mining Plan. The Mining Plan has to be got approved by concemnad
as per IBM or equivalent agencies. Safety measures shall be adopted in line with DGMS

"
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water table and it should =t

.
T tadle. pi0o

Guidelines.

10. The project proponent sha
shall be obstructed / diverted due to any mining operations. Adequate measurs shall be
ction of the first order and the second order strzams, if

)

11 ensure that no natural watercourse and / Or water resQuUrces

1aken for conservation and prote
any emanating / passing through thc minc lcase area during the course of mining
operation.

11. The project proponent shall implement approved conservation measures (0 augment

ground walcr resources in the arca in consultation with the Ground Water Directonte,

Government of Jharkhand / Central Ground Water Board,

12. The project proponent shall if required, obtnin necessary prior permission!NQC trom the
compcetent awthorities for drawl of requisite quantity off water required from the souree tor

the project,

W by b
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13, Suitable ramwvate RN
uitable raimwvater hnevesting measures shall be planned and implemented in contiltation

;;'uh :hc Ground Water Directonte, Govermnment of thackhand 7 Centeal Cieaund Watze
3oand. :

E. Noive and vibention monitoring nnd prevention:

1.

F. Al

1.

3.

The peak particle velocity at 500m distance or within the nearest habitation, swhichaver i
closer shall be monitored periodically ag per applicable DGMS guidelines.

The illumination and sound at night at project sites distueb the villages in respect of bath
human and animal population. Consequent sleeping disorders and stress may affzct the
health in the villages located close to mining operations: Habitations have a right (o0
darkness and minimal noise levels at night, PPs must ensure that the biological clock of
the villages is not disturbed: by orienting the loodlights/ masks away from the vi

and keeping the noise levels well within the prescribed limits for day /night hours.
The Project Proponent shall take measures for control of noisc levels below 25
the wark environment. The workers engaged in operations of HEMM. etc. should te
provided with car plugs /muffs. All personncl including labours working in d
shall be provided with protective respiratory devices along with adequate
awareness and information on safety and health aspects. The PP shall be held responsio

in case it has been found that workers/ personals/ labours arc working without personz

flagers

.
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protective equipment.

ning Plan:

The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentionad for 1ol
wantum of mineral. waste, over burden. inter burden and top soil etc.. Ne
ogy. total excavation, mineral &

method of mining. overburden

excavation i.e. q
change in basic mining proposal like mining technol

waste production, lease arca and scope ol working (viz.
1ent, O.B & dump mining. mineral transportation mode, ultimate depth @

dump managen {
arried out without prior approval of the Nmstry ol

mining etc.) shall not be ct
Environment. Forest and Climale Change, which entail adverse environmental impacts,
tate

even if it is a part of approved mining plan madificd alter grant of BEC or granted by
Govt. in the form to Short Term Permit (STP), Query license oraay other name.

The Project Proponent shall get the Finnl Mine Closure Plan along with Finaneial
Assurance approved from Indian Burenu of Mines/Departiment of Mining & Geology as
required under the Provision of the MMDR Act, 19537 and Rules/ Guidelines madde there
under. A copy of approved linnl mine closure plan shall be submitted within 2 months ot
the approval of the snme from the competent authority 1o the concerned Regional Otlice
of the Ministry of Environment, Forest and Climite Chunge for recond and veritication,

The land-use of the mine lense aren ot various stges of mining seheme as well as at the
end-of-life shall be governed og per the npproved Mining Plan, "The excavation vis--vis
backfilling in the mine lense aren and corresponding altorestation o be waised in the
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plan pp shall enturs the
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; P ining
reclaimed nren shall be poverned ae per approsed nining

monitoring and manngement of rehabilitated are
sustaining. The compliance stntus shall be cubimitted b

as until
alf-vearls to the Mok

concemed Regional Office.
No change in mining technology and sc
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ope of working should be made withon

e gl o er e d
approval of the Statutory anthorities /7 Department of Mines. Goweeament of Jrarsaanag
Tharkhand State Pollution Cantrol Board. Ranchi dusing the EC periad.

No change in the calendar plan including excavation, quantum of minaral and st
should be made.
o -

.-.‘:,i -'a,-:c;;:r:,'].;r;

The Project proponent shall make all internal roads pucca as pev appso™

. . = | 9% - f.,,
of Govt. of Jharkhand and shall maintain a good housekeeping by regular clean
wetting of the haul roads and the premises.

-~
i

The Project proponent shall maintain register for production and dispa
return to the Board.

Dispensary facilities for First Aid shall be provided at site.

Land reclamation:

1.

The Overburden (O.B.) generated during the mining operations shall te stacksc 2t
earmarked OB dump site(s) only and it should not be kept active for 2 :
time. The physical parameters of the OB dumps like height. width and
shall be governed as per the approved Mining Plan as per the guidzlines/circulars issusd
by D.G.M.S w.r.t. safety in mining operations shall be strictly adhesed to mainmiz the
stability of top soil/OB dumps. The topsoil shall be used for land reclamation and
plantation.

The reject/waste generated during the mining operations shall be stacked at eammark=d
waste dump site(s) only. The physical parameters of the waste dumps like height, width

adhered to maintain the stability of waste dumps. :

The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan,

The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent crosion and surface mun off, The selection ot tocal
species regulates local climatic parmmeters and help in adaptation o plant species to the
microclimate. The gullies formed on slopes should be adequately taken care of as it
impacts the overull stability of dumps, The dump mass should be consolidated with the
help of dozer/ compactors thereby ensuring proper filling/ leveling of dwmp mass. In
critical areas, use of peo textiles/ geo-membranes / clay liners / Bentonite ete. shall be
undertuken for stabilization of the dump.
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The Project Proponent shall carry out slope stability study in casc the dump height is
more than 30 meters. The slope stability report shall be submitted to concerned regional
office of MoEF&CC.

Catch drains. scttling tanks and ponds of approprinte size
mine working. mineral yards and Top Suil/lOB/Waste du
and flow of sediments dircetly into the water bodics (
collected water should be utilized for watering the minc
development. plantation cte. The drains/ sedimentation sumps ctc.
regularly, particularly after monsoon season, and maintained properly.
Check dams.of appropriate size, gradicnt and length. shall be.constructed.around.mins pit
and OB dumps to prevent storm run-off and sediment flow:into adjoiming
safety margin of 50% shall be kept for designing of sump structures over and above prak
rainfall (based on 50 years data) and maximum discharge.in the mine and its adjoining
area which shall also help in providing adequate retention time period thereby allowing
proper settling of sediments/ silt material. The sedimentation pits/ ’sumps shall &=

constructed at the comers of the garland drains.
The top soil, if any, shall temporarily be stored at earma

only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be govemed as per the approved
Mining Plan and as per the guidelines framed by DGMS w.r.t. safety in mining
operations shall be strictly adhered to maintain the stability of dumps. The topsoil shall

be used for land reclamation and plantation purpose.

shall be constructed around the
mps to prevent run off of water
Nallul/ River/ Pand etc.). Thz
arca, roads, green belt
shall be de-silted

rked site(s) within the mine lezse

H. Transportation:

I.

e allowed in case of roads passing throuveh

No Transportation of the minerals shall b
'bypass' road for the purpose of

villages/ habitations. In such cases, PP shall construct a
transportation of the minerals leaving an adequate gap (say at Jeast 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be mitigatad.
All costs resulting from widening and strengthening of existing public road network shail
be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed
in consultation with nodal State Govt. Department only after required strengthening such
that the carrying capacity of roads is increascd to handle the traffic load. The pollution
due to transportation load on the environment will be cffectively controlled and water
sprinkling will also be donc regularly. Vehicular cmissions shall be kept under control
and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate
for all the vehicles from authorized pollution testing centers.

The Main haulage road within the minc lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other ronds within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other areas ot dust
’gcncration like crushing zone, materinl transler points, material yards ete. should
invariably be provided with dust suppression armngements, The air pollution control

Manef Mebds A |
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I. Green Belt:
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cquipments like bag filters, vaconur suztion hoods, dey foguing & o g
i i p ate pollufion He
installed at Crushers, beltcomvesors and other areas prone o 2 .
o pansponidlion,

S ' "nppe HTE ils
convevar shauld be fully covered to avoid generation of dust whi '
d (gl ekB

shall takie necessary measures to avoid generation of fugitive dust emi e
. . e } , ¢ 1 AnONT o AT
\'ehicular emissions shall be kept under control by regular repairing of trans 'l o )
= s ' seluglas Uz

regular air quality monitoring. Mcasures shall be takien for maintenance of veli ', i”
* * i’:ﬁ K gl 11 Rzl

in mining operations and in transportation of mincral, ‘The mincral teansporiat

; oy o] ineral shall nnt
carricd out through the covered trucks only and the vehicles carrying the min<ral sh e
be overloaded. No transportation of stone / sand outside the mine leusz aiea shali ez

s - -l
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The Project Proponent shall develop greenbelt in 7.5m wide safety zons all alonz (2=
minc lease boundary as per the guidelines of CPCB in order to arrest pollution emanating
from mining operations within the lease. The whole Green belt shall be developed within
first 5 years starting from windward side of the active mining area. The developmzn: of
greenbelt shall be governed as per the EC granted by the Ministry imesgective of i
stipulation made in approved mine plan,

The Project Proponent shall carryout plantation/ afforestation in backfilled and rec!
area of mining lease, around water body, along the roadsides, in community areas etc. &
planting the native species in consultation with the State Forest Department/ Agriculiurz
Department/ Rural. development department/ Tribal Welfare Department/ Gram
Panchayat such that only those species be selected which are of use to the local peosle.
The CPCB guidelines in this respect shall also be adhered. The density of the trees should
be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for
protection and care of trees.

The Project Proponent shall make necessary altemative arrangements for livestock feed
by developing grazing land with a view to compensate those arcas which are coming
within the mine lease. The development of such grazing land shall be done in
consultation with the State Government. In this regard, Project Proponent should
essentially implement the directions of the Hon'ble Supreme Court with regand to
acquisition of grazing land. The sparsc trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded’ protected against
felling and plantation of such trees should be promoted,

The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-[ species during mining operation,
A Wildlife Conservation Plan shall be prepared for the sume clearly delineating action to
be taken for conservation of flora and fauna. The Plan shall be approved by Chiel” Wild
Life Warden of the State Govt,

And implemented in consultntion with the State Forest and Wildlife Department. A copy
of Wildlife Conservation Plan und ity implementation status (annual) shall be submitted
1o the Regional Office of the Ministry,
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6. The Proice = Gawn
The Project proponent shall not cut trees 7 carry out tree felling in leased outare

J. Public hearing and human health issoes:

1.

1o

(93]

_months.and necessary remedial/..preventive. measu

~24-

a without

the permission of competent authority.

The Project Proponent shall appoint an Occupational Health Specialist for Hegular a5
well as Periodical medical examination of the workers engaged in the mining activitics.
as per the DGMS puidelines. The records shall be maintained properly. PP shall alsn
carryout Occupational health cheek-ups in respect of workers which arc having, ailments
like BP. dinbetes. habitual smoking. ete. The check-ups shall be undertaken once in 5i%
res be. taken.c A status.report o0 the. :.
same may be sent to MoEF&CC Regional Office and DGMS on half-ycarly basis.

stratc commitment to work towards 'Zero Harm' from
Ith Risk Assessment (HRA) for identification
ks to health and determine appropriate

The Project Proponent must demon
their mining activities and carry out Hea

workplace hazards and assess their potential ris
control measures to protect the health and wellbeing of workers and nearby community.

The proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV.,
Anaemia, Diarthoea in children under five. respiratory infections due to bio mass
cooking. The proponent shall also create awareness and educate the nearby community
and workers for Sanitation, Personal Hygiene, Hand washing, not to defecate in open.

Women Health and Hygiene (Providing Sanitary Napkins). hazard of tobacco and alcohol
use. The Proponent shall carryout base line HRA for all the category of workers and

thereafter every five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA

and include Biological Monitoring where practical and feasible. and the tests and
investigations relevant 10 the exposure (e.g. for Dust a X-Ray chest; For Noiss
Audiometric; for Lead Exposure Blood Lecad. For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganesc (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except routine
tests all tests would be carried out in a Lab accredited by NABI. Records of Health
Surveillance must be kept for 30 years, including the results of and the records of
Physical examination and tests. The record of exposure due to materials like Asbestos,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminium, [ron, Manganese, Chromium, Lead,
Uranium need to be handed over to the Mining Department of the State in case the life of
the mine is Jess than 30 years. It would be obligatory for the State Mines Departments to
Zr;::fvcc ::,r::f]c')?j:;’;.i,r";hgcs::z cancl sccur.c‘ :qlorugc 'ol' the records inclusli!\g X-Ray. Only
pted for record purposes and not the digital one). NX-Ray
must mecet ILO criteria (17 x14 inches and of good quality). ) '
;l;\tfiuch:ng;C::Ilcf(l:1:lllonl:;1(lll1ll:::‘nti;l: x:l rscc‘ou'l 'ol' pcrl'mrnun.lcc inflicu!ors for workers which
ot stay e 81 2D, (1 :I;::an'uml dcclmu: in their Body Mass Index and it
5 -24.9, inal Chest X-Ray compared with the base line
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K. Corporate Environment Responsibility (CER):

1.

- ‘having above indications. ...

-5~

. ' et o 1ore should be
~Ray should not shov, any capacitics .(c) At the end of their leaving job tl

o . . 4 X . ) ‘ one _e,r;cn:l’.j
no Diminwtion in their Lung Functions Foreed Expiratory Volume in
(FEV1).Force

d Vital Capacity UEVC). and the ratio) unless they are smokes whick '”-*»'f-_”(:
be adjusted. and the cNieey nl:ngc. (d) their hearing should not be affected.. As @ pr:)'("“d:?
Audiogram (first ind last heed to be presented). (c) they should not have dzvelo e f'n,’;
Persistent Back Pain, Neek Pain, and the movement of their Hip. Knee and other joinis
should have narmal range of movement. (M) they should not have suffered lozs of any
body part. The record of the same should be submitted 1o the Regional Office.
MoEF&CC annually along with details of the relief and compensation paid to workers

P
TETTTT N Tt i@t bt On e e, P eter ey o cge ..

The Project Proponent shall ensure that Personnel working in dusty areas should wear

protective respiratory devices and they should also be provided with adequate trzining
and information on safety and health aspects.

Project Proponent shall make provision for the

construct labour camps within/outside (company owned land) with necessary basic
infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche for kids etc. The housing may be provided in the form
of temporary structures which can be removed after the completion of the project relat=d

infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground walter.

The activities proposed in Action

housing for workers/labours or shail

with District Administration.

Measures should be taken for contro] of noise lev
environment. Workers engaged in operations of
plugs / muffs.

els below prescribed norms in the work
HEMM, etc. should be provided with ear

The activities and budget earmarked for Cormorate Env
as per Ministry's 0.M No 22-65/2017-1A. 11 M)d
should bc'kcpl in a separate bank account. Th
implemented in a time bound manner and annu
along with documentary proof viz, photogr:
longitude of infrastructure developed & rond constructed needs to be submitted to
Regional Office MoEF&CC annually along with audited statement,

Project Proponent shall keep the funds earmarked for eny
in a scparate account and refrain from diverting the

wise expenditure of such funds should be reporte
Regional Office.

M

ironmental Responsibility (C ER)
ated 01.05.2018 or as proposed by EAC
¢ activitics proposed for CER shall be
al report of implementation of the same
iphs, purchase documents, latitude &

ironmental protection measures
same for other purposes. The Year
d 1o the MoEF&CC und its concerned

i W \
et Mok fy



... compliance ol EC conditions. and shall.also. 1o the.con

1. The Projcet Proponent shall prepare d

2. The Projeet Authorities should inform to the

L)

QL"

The fands carmarked
aceount nn:“:::::::‘l;r(““‘l:':"?'"'\.'i'm.lnnclflnl protection measures :.!muld e }:‘up( in :,f:pur:‘::
reported 1o the Jhark! IL'( n cv:cul l«..,- nll.u:r purpose, Year mi.u :.-::punduurc'ralenulzj.g‘;
aetivities o ; e wnd State Pollution € nn!‘ml IS.umd. fLanchi, 170 shall cazry out &8
e e Government Guidelines (%ol Profit / uenover) of at feant Pos 1 per ton
whichever is higher,
he environmental statement for each linaneial year ending 31" March in Form-V as i
mandated o be submitted by the projeet proponent (O (he Jharkhand State Poliution
Control Board as preseribed under the Environmenl (Protection) Rules, 198645 amended
subsequently .shall also be put on the website of the company alony the status of
cerned.. Regional Office.of JSPCE.

by c-mail.

L. Misccllancous:

nd cover) of the entire

igital map (Jand usc & la
m and submit 2 repoT

lease arca once in [ive years purposc of monitoring land usc patt¢

to concerned Regional Office of the MoEF & CC. )
Regional Office regarding date of financia
t= 0O

i
he project by the concemned authorities and the date of

closures and final approval of t
start of land development work.

It shall be mandatory for the project manageme
report in respect of the stipulated prior environ
hard copies and soft copies 1o the regulatory a
MoEF & CC at Ranchi and Jharkhand State Pollut

/ CPCB / SEIAA. »
A scparate ‘Environmental Management Cell" with suitable qualified manpower shoulc be

set-up under the control of a Senior Executive. The Senior Executive shall directly repost
{o Head of the Organization. Adcquate number of qualified Environmental Scientists and
Mining Engincers shall be appointed and submit a report to RO, MoEF&CC.

nt to submit six (06) monthly compliancs
mental clearance terms and conditions i
uthority concerned Regional Officz 0
jon Control Board (J.S.P.C.B.). Ranch

n

5. The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of

the stipulated conditions. The project authorities should extend full cooperation to the
MOoLEF&CC officer(s) by furnishing the requisite data / information / monitoring reports.
Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

7. The Ministry / SEIAA / SEAC may revoke or suspend the clearance. if implementation

of any of the above conditions is not satisfuctory.

The Minist SE ¢l CSEIVES : :
ry / SEIAA / SEAC reserves the right to stipulate additionnl conditions if

l

g
pane| Mibds | \y



_ 97

arried out only

. ' H J [N [
U Nov Blasting shall be cnrted ou afer sunset, Masting operation shill l ¢n fot

K f ' ' " Y { "!(_‘ [“_‘“"y‘"
during davtime, Contalled Wit shinll e procticed. [ mitigali ——

: ) cimolementad,
control ol rotnd vilwations wnd 1o weredt Ny rocks and boulders ahould b 1mg

il : s inacd with water injeciion
VO Drilling sl elther e operated sith the dust extractors or eequipped sith wiater 10
svsten,
i T : il e worhers
L Presplacement medieal examination und periodical medical examination aof th

. : . o oo el e carricd out and
engaged in the projeet condueted by n Regdstered Mediceal Officer shall he carried out
recands maintained,

12, Provision shull be made for the housing ol’ construction lubour at.asuitable.place away.
M . . . . J LT P ' H
from the site with all neeessary infrastructure and fucilities-such -as fucl for cooxinZ.
mobile toilets / septic tanks, safe drinking water, medical health care, cte. The housiag

1/

may be in the form of temporary struetures to be removed after the completion of (ae
project,

13. Proper Safety measures as per statulory requirement shall be implemented around the
mined out Pit prior to closure of site.

14. The Project Proponent shall submit six monthly report on the expenditure incurred on
cnvironmental management plan submitted by them.

15. Since blasting and mining on Hillock / Rock out crop may also be carried out, suitzble

scheme for access / ramp to the highest clevation with gradient shall be submitizd for
approval from competent authoritics.

16. A separate environmental management / monitoring cell with suitable qualified persoanai

should be set-up under the control of a Senior Exccutive, who will report directly to the
Head of the Organization.

17. The Jharkhand Statc Pollution. Control Board, Ranchi directly or through its Regional
Office. shall monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the officer (s) by furnishing the requisite data /

. information /. monitoring reports.

18. A copy of the clearance letter shall be sent by the project proponent to concemad
Panchayat, Zila Parisad / Municipal Corporation, Urban Local Body and the Local NGO.
if any, from whom suggestions/ representations, il any, were received while processing
the proposal. The clearance letier shall also be put on the website of the Company by the
project proponent,

/l‘). It shall be mandatory for the project management (o submit six (06) monthly compliance
report in respecet of the stipulated prior environmental clearanee terms and conditions in
hard copies and soft copies to the regulutory nuthority concerned Regional Oftice ot
MoEF & CC at Ranchi and Jharkhand Stute Pollution Control Board (J.8.0.C.B.).
Runchi/SEIAA/CPCR,

oA - \y
pf



4 S - 9,9 -

.,

=Y. Concealine fe \ .
. Ul"ll £ t““l data or submission of false/fabricated data and failuze 10 comply ith
nl'. e conditions mentioned nhove mny result in withdraswal of this clearance and
m at Ny [ ‘g « » ; .
wract action under the provisions of Environment (Protection Act, 1986,

21. The . :
21. The Authority reserves the right to add any new condition of modify the above canditions
srind to thz

or to revoke the clearance if conditions stipulated above are nol implemant
satisfaction of Authority or for that matter for any other Administeative reaszon.
R ~ T+ " . ¢ - . 1
22. The Environmental Clenrance accorded shall be valid for the period of leaze of the minz.
the PP docs not increase production rate and alter lcase arca during the validity of
Environmental Clearance.
_In case of any deviation or alteration in the project proposed from those submitied 10
SEIAA. Jharkhand for clearance, a fresh reference should be made to SEIA# 10 355255
the adequacy of the conditions imposed and to incorporate any new conditions if

[’
%)

required.
24. The above stipulations would be enforced among others under the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Aci- 1921.
the Environment (Protection) Act, 1986, Hazardous and other Wastes (Managemeni &
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Aci. 199
along with their amendments and rules made there under and also any other ordzrs passec

by the Hon’ble Supreme Court of India/ High Court of Jharkhand and any other Cous: of
Law relating to the subject matter.

25. The SEIAA, Jharkhind or any othe
conditions or stipulate any further con

-
L

(2%

W

r competent Authority may alter modify th= ztove
dition in the intcrest of Environment Proteciion.
Clearance shall lie with the National Grez2n

26. Any Appeal against this Environmental
s as prescribed under Section 16 of the

Tribunal, if preferred, within a period of 30 day

National Green Tribunal Act, 2010.
e
YV, b 6& )
Member Secratqry
State Level Environment Impact
Assessment Authority, Jharkhand.
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